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UBD.CO.LS. Cir. No./ 43 /07.01.000/2006-07    

May  9, 2007 
 Vaishakha 7, 1929 (S) 

  
The Chief Executive Officers of 
All Primary (Urban ) Co-operative Banks 
  
Dear Sir / Madam 
  
Section 23 of Banking Regulation Act, 1949  (AACS) – 
Branch Banking Statistics-Submission of Quarterly Returns- 
Revision of Proformae I & II 
 

With a view to streamlining and updating the system of compilation of branch banking data, 

maintained by the Department of Statistical Analysis and Computer Services (DESACS), Central 

Office, Bandra Kurla Complex, Mumbai and Regional Offices of UBD, the Proformae I & II 

submitted by banks have been revised in order to include details in respect of Not 

Administratively Independent Offices (NAIOs) like Extension Counters, Satellite Offices, ATMs 

etc. 

  

2. It has been decided to consolidate database on Not Administratively Independent Offices 

(NAIOs) by DESACS. For this purpose, a consolidated  list of NAIOs, existing as on March 31, 

2007 shall be submitted by the banks in the format given in Annex B, preferably in MS Excel 

Sheet. Later on from the quarter ended June 30,2007 these details would be collected as a part 

of Proformae I, II and the banks would not be required to submit separately. 

 

3.   It is also proposed to allot 9-digit    Part I code to NAIOs (first 7-digits from the left will be that 

of the base branch to which the NAIOs will be linked, last two digits will be allotted as per date of 

opening).  As Part I code of the base branch forms an important part of the code of NAIOs, to 

facilitate appropriate coding and further processing, banks should furnish, along with other 
particulars, the Part I code of base branch in their application submitted to the Regional 
Office concerned of UBD for licence/permission for opening/closing/ shifting NAIOs. 
  

4. As the Uniform Codes-Parts I and II are assigned to bank offices/ branches/ NAIOs by 

DESACS, CO, Mumbai on the basis of the data received in the Proformae, banks are requested 

to strictly follow the instructions appended thereto while filling and submitting the Proformae. It 

may also be ensured that all mandatory items of Proformae-I and II, a list of which is enclosed 

(Annex-A) are filled up properly and correctly. 

  



5. The quarterly proformae I and II should be submitted from one office only i.e. head 
office/central office/corporate office/principal office etc. of the bank to DESACS and the 

Regional Offices of the Urban Banks Department. In case there is nothing to report a NIL 

statement should be submitted. 

  

6. First, such Returns in the revised Proformae I & II should relate to the quarter ending June 30, 

2007 and should be submitted preferably, in soft copy by July 31, 2007.  You may please ensure 

that the subsequent quarterly Returns are submitted within 14 days of the month succeeding the 

quarter to which they relate. ‘NIL’ Returns must be sent to DESACS and Regional Offices of 

Urban Banks Department in case there is nothing to report on opening/closing/change in status, 

etc., of any office/branch/NAIO during a quarter.  While submitting the current quarter Returns, 

the previous quarter’s reference must be quoted in the forwarding letter. 

  

7. In view of what is stated above, the statements/advices in the existing format prescribed by the 

Regional Offices of Urban Banks Department need be submitted only up to the quarter ending 

March 31, 2007 and thereafter in the revised proformae enclosed to this letter. 

  

Yours faithfully 

 
( K.P.V. Karunakaran) 

General Manager 
 

Encls:  

(i) Revised Proformae I & II and associated instructions 

(ii)  List of mandatory items, required to be filled up in the Proformae (Annex A) 

(iii) Specimen proforma for collection of NAIO details existing as on March 31, 2007 (Annex B) 

  


